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years, IZuy he, if this case also has
any connoliioge wth e espionage ac-
tivities is a <onscqueneez  of certain
espionngz  activi ¥, thay is a general
questicn which the C21 will have to
go into. Breaking of {he law by itself
is ansther thing, Put it is this parti-
cular sspect which the CRI 1 taking
into account.

Tuit faufs fas o owema o, @A
g1t 9% 731G fAAz & T a9« g
ar g Anl & A4TT @H 1 gqdd
FIT @ AT 2 7

Mr. Speaker: I agree with you.

Shri Virendrakumar Shah: What
about the point of order raised by
Mr. Inderjit Gupta?

Mr. Speaker: We will look into it.

Shri Hem Barua: It has been re-
ported that Mohit Chaudhuri married
as many as six girls in this country
although it is difficult for most Mem-
bers of Parliament to find even one
girl for marriage... (Interruption).
One girl whose name is Anjali is sup-
posed to be the niece of Mr. Atulya
Ghosh. In this context may I know
whether our hon, Home Minister has
tried to find out how Mr. Mohit
Chaudhuri could afford to be so pro-
lific?

Mr. Speaker: Don't bring in girlg in
espionage case.

Shri Hem Barua: Was it done with
the active help and co-operation of
Mr. Atulya Ghosh?

Asmult on Shri Madhy Limaye, M.P.

+
%112. Bhri S. M. Banerjee:
Shri Yashpal Singh:
Shri Sethiyan:

. Will the Minister of Heme Affairs
"be pleased to state:

(a) whether it is a fact that the
:Prime Minister has ordered an
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encuiry into the criminal assault on
Shri Madhu Limaye, M.P. during the
General Hl=ctions;

(b) if so, the machinery which is
investigaiing intc this matter and
whether the i-vestigations have been
completed;

(¢j il so, the result thereof; and

(d) whether any arres:s have been
made in this connection?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) to (c). The
Prime Minister had asked the Minis-
try of Home Affairs to look into the
matler and the Home Ministry advised
the Bihar Government to make every
effort to trace out the assailants as
also thcse who may have instigated
the assault. They further suggested
to the Bihar Government that the
State CID should assist in the investi-
gation and the Bihar Government
replied that the State CID had already
assumed control of the investigation.
The investigation by the Bihar C.I.D.
is still in progress.

(d) Eight persons have been arrest-
ed so far.

Shri S. M. Banerjee: It appears
from the answer given by the hon.
Minister that the criminal assault on
Shri Madhu Limaye, a Member of
this House, during the elections, was
due to political rivalry and so on.
This question was referred to the
Prime Minister and we are interested
to know this. It is also a fact that
during the course of various debates,
Shri Madhu Limaye has exposed
many business-houses including Amin-
chand Pyarelal. We demanded pro-
tection for Shri Madhu Limaye when
he was staying in Delhi itself. So,
I want to know whether it is a fact
that these business people were after
his life and whether it is also a fact
whether Tammany Hall in Bombay
and Calcutta, both were interested to
see that he is absolutely liquidated,
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and why the Central machinery is

not investigating into this whole
affudr,

8bri Vidya Oharan Shukia: This
case is before the Bihar CID, and if
they feel that Centra] enquiry is
necessary, and if they ask for any
help from us, we shall certainly give
that help,

Shri 8. M. Banerjee: Sir, I want a
clarification.

Mr, Speaker: He can put his second
supplementary question.

8hri S. M. Banerjee: I want first a
clarification, and then I will put my
second question.

8hri Randhir Singh: Sir, we have
come only to the fourth question now,
We must be enable to put supple-
mentary questions. This is the second
time that I am raising this point.
(Interruption).

Mr. Speaker: I agree with him.
But the questioner gets the privilege
of asking the supplementares first
You are a new Member and therefore
you may not know the procedure. 1
am obliged to call the hon. Member,
Shri Banerjee; the question is in his
name, berides the names of others
You want to put only supplementaries
How can [ help it?

Shri 8, M. Banerjee: I want your
guidance. Now, had it been a ques-
tion of law and order alone, I know
this question would not have been
admitted here. We know the rules.
This question was admitted and it
was ‘abled here, when we read the
reports in the newspapers that the
Prime Minister was kind enough to
order an enquiry into the matter. But
now we find here that the Home
Ministry has referred back the whole
question to the Bihar Government.
I want to know whether 1t is not a
fact that the circumstances are such
that they lead to a deep-rooted con-
spiracy behind this assault against
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Shri Madhu Limaye and that it should
be unearthed, and why the Central
Government machinery should not be
put into action and not the State
Government of Bihar.

8Shri Vidya Charan Shukla: I have
replied to the question very clearly.
We have asked the Bihar CID to look
into the matter, and if they find that
this question has ramifications outside
Bihar and if they ask for our help,
we shall certainly give that help to
them.

Shri 8. M. Banerjee: The state-
ment says that eight persons have
been arrested so far. (Interruption).

«ft frer arerawr © AY AT QoA
wra ¢ e v fvda g W
wver fear T § 0

sft wo We wl . @ W WY
Ny we @7 w7 Ay § 1w Ay
T %Y it vy s
Mr. BSpeaker: Order, order. We

have to finish the questions. The
list of people who have tabled the

question is long. (Inferruption).
Order, order. Please go ahead, Mr.
Banerjee.

Shri 8. M. Banerjee: The hon.

Minister has mentioned that eight
people have been arrested so far. I
want to know who are those persons
and whether it has been established
by the Government after due en-
quiry that there is an invisible hand
of very big people, politicians, in the
country, who were defeated later on
either in Bombay or Calcutta or in
Bihar, and whether it is a fact that
an ex-Minister had a hand in trying
to liquidate Shri Madhu Limaye.
This must be enquired into by the
Centre and not by the State.

Shri Vidys Charan Shukla: I have
already answered this question.
Kight persons have been arrested so
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far; and the investigations are going
om, (Interruptions),

Mp Speaker: Shri Yashpal Singh,

it e fog - W ag Wl & FF
ot my Rerd ) qwd i oTr
oft T ¥ fhy T wer A gufent &
wr oy § I A W wr gl e €
[ e qw & it g fmd o awmr §
Wi g ® v far s 7o
TR A aa aqr T W
“awmy ¥ fOX goee W A% ¥ W
wYfwif g€ 27

Shri. Vidya Charan Shukla:
aot been hrought to our notice.

oft wmaTw fag : werw A9CY Ay
oy % T g€ & 1 oy ot am
T E g Al & qw W A
famer wwor wiw fear €, aERd W
w far €, o AT A qwran §, g
W ff g SEwr e A,
TR X A FY wateRr & v G

Shri, Hem Barua: There was an
attack on Mr. Limaye and there was
also an attack on our Prime Minis-
ter, Mrs. Indira Gandhi and she had
to withdraw from the meeting with
a bleeding nose. All this shows that
unabashed, gangesterism is growing
in this country very rapidly. In
that context, may I know what steps
the Home Minister has taken or pro-
poses to take to check this unaba-
shed goondaism growing into a ter-
rific menace in thig country?

has

Shrl Vidya Charan Shukla: This
is a general question which has no
bearing on this particular question.

Shrl Raburao Patel: On 5th
March, at a public meeting in Bom-
bay, Shri Madhn Limaye made a
specific charge against a member of
this Howse—whe is. 2 minister—to
the effect that there was a conspi-
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racy to murder Him. ThHe persen
referred to was Shri Ball- Rese Bhe-
get. In this context, is it preper,
honourable and morally correct for
Shri Bali Ram Bhagat, Minister of
State for Defence, to continue in
office till he has cleared himself of
the perious charge of conspiracy to
murder Mr. Madhu Limaye, made at
a public meeting on 5th March in
Bombay?

The Minister of State in the Minis
try of Defence (Shri B. R. Bhagat)
Since the mattar refers to me,
request you to permit me to say
few words. This question has plauged
me for severa] weeks and I am
the hon. Member has provided me an
opportunity to share my anguish with
this honourable House. I have had the
honour to sit continuously in this
House for 17 years. 1 think Members
on both sides of the House to know
that I am the last person to have any
animus or illwill against any persan.
The Members have expressed their
anxiety about people trying to liqui-
date physically certain persons out of
vendetta. As soon as I learnt about:it,
immediately I sent a telegram on 14th
morning to Shri Madhu Limsaye ex-
pressing my sympathy and shock at
this cowardly and dastardly attack
on him, There is also this vendetta
going on against me. It is for tihe
House to consider to what standards
public life has come to when out of
political animus, a person like me
who has nothing to do with it is
sought to be connected with it. This
has been going on for some time. As
soon as this appeared in a certain
section of the Bombay Press to which
the hon, Member referred, I did not
believe that Mr. Limaye would have
made such a staternent. Immediately
1 sent a telegram to him to find out
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lath.l met him in the lobhy and later
on we hag a chence to meet again at
the house of Dr. Lohia, There,
discussed this matter, I
grateful to the hon. Member,
Limaye; I am hampy to that he
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fdan, The two personsg who have
miffered. in this are Mr Limaye and
myself, An attempt was made to
liquidate him physically and by con-
necting, me with it an attempt was
made to liquidate me politically. Only
Inst evening I received a letter
from. him and I crave the in-
dulgence ©f the House to read
certain portions of it  Firstly
about that newspaper report in which
he is said to have made the allega-
tion that 1 am involved. in this con-
spiracy to murder him—He has said
in the letter:

“geak ®Y o avT X Fr ww
waf *7 Sea fFur a7 | wEETa ¥
awfrr R www N we Hw

gt a1

What he referred to was....

e ww AT sivfgw : my e
¥ AT o day fm Rl & S
QA A D g€ § g oY dy WY
frdy % )
Shrt B, R. Bhagat: 1 shall read

the other portions also. That is also
in Hindi:

“FTRET WTET F TG WG X
wg s og &1 39 W ¥ A€
qamc A a1 L L .

An hon, Member: Why in Hindi?

o Trw wANge wfgere : anfier dvy
oA WTNT e )

Mr. Speaker: The Question Hour
will be over now.

oo Wo WaE : W9 ¥ WY T
ey R TR e W
/T AR ¥ oY qg W & syvry
¥ famger el Wit 81 &9 (= foed)
¥ wry o aw O g frw & e
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s wg o FyA A @wamw
frew g ot fedt s W oW
wmfe «ff g | W & WA
# ATy W) WS WA g f
qIT A qre A qar v s @ vl ¥
WX 9 AR W AEE & W W)
w0 ¥6Z g § 1 AW oY O ardy anat
¥ oy ot Ty Afer o ag o
AR fag o &7

With your permission, Sir, I would
like to place this on the Table of the
House:

Shri D, N. Tiwary: One thing is
not clear, whether he said it in the
meeting or not.

WMo Tw wige wfgar s
veifrquamwyd ) que
FIAMHA AT PN I ARG
e )

21 A T ot wf TR T G A
fiedy #Y o &Y F o fely & S
T FHY X awr v § g o
wfeat Wi we W anw AT Nigg
wy fomd & am FF N Nfew
7€ Y qeqT AEY FET T 9T 0

st o Wo W : WA WIW W
AT Y A W A W A o e
fear o137 )

ot we faw : e W ogw o
T T

[(Shri B. R. Bhagat laid the copy of
the letter on the Table of the House
—Plased. in Librory, Se¢ No. LT-
161/87),





